
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

O rig in a l A p p lica tio n  No. 236 o f 2006 

Indore# t h i s  th e  18th day o f A p r il, 2006

H on'ble Dr. G.C. S r ivastava , V ice  Chairman 
Hon'ble Shri K .B .S . Rajan, J u d ic ia l  Member

P y a re la l P a liw a l, aged 42 y e a r s , 
Son o f Shri B h eru la l P a liw a l, 
S ecu r ity  Guard (tenn in a te d ) .
C entre fo r  Advance Technology, 
Energy Department, Rijendra Nagar, 
Indore (MP).

(By Advocate -  Shri Ijt.K. Sen)

V e r s u s

1• The Union o f In d ia , thro ugh
th e  S ecreta ry , Department o f  
Automic Energy;
New D e lh i .  !t

2 . The A d m in istra tiv e  O ff ic e r , III#
C entre fo r  Advance Technology, 
Energy Department, Rajendra Nagar, 
Indore (MP)•

3 . The C h ief E xecutive O ff ic e r ,
Centre fo r  Advance Technology, 
Energy Department, Rajendra Nagar, 
Indore (MP). . . .

A p p lican t

Respondents

O R D E R  (Oral)

By Dr. G.C. S r iv a sta v a , V ice  Chairman -

Heard th e  learned  co u n se l fo r  th e  a p p lic a n t ,

2 . The r e p resen ta tio n  subm itted  to  the Department on !
.

27 .10 ,2005  has not y e t been d ec id ed . The respondents are

d ir e c te d  to  d is p o se  of t h i s  r e p r e se n ta t io n  by a 'sp eak in g

and reasoned order w ith in  a p eriod  of th r e e  months. The 

Standing C ounsel fo r  th e  respondents Shri ttnesh Gajankush . 

i s  d ir e c te d  t o  tak e  the copy of t h i s  order a lo n g « ith  copy 

o f th e  O A . The a p p lica n t s h a l l  have l ib e r ty  t o  approach 

t h i s  T ribunal, in  ca se  he i s  n ot s a t i s f i e d  w ith  th e  orders 

of th e  r e p r e s e n t a t i o n . The O A  w i l l  a ls o  form p a rt o f th e
i






